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BEFORE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

 
OA No.221/2024 

 
IN THE MATTER OF: 
 
Poly Medicure Limited      …   Applicant 

 
Versus 

   

Haryana State Pollution Control Board and Ors    …     Respondent 

 

REPORT OF HARYANA STATE POLLUTION CONTROL BOARD 
IN COMPLIANCE OF ORDER DATED 05.03.2024 

 
MOST RESPECTFULLY SHOWETH: 
 
 

1. The applicant in this original application is a medical device 

manufacturing company having its unit located at Plot No. 34, 

Sector 68, IMT Faridabad. The grievance of the applicant is that 

on the adjoining Plot No. 41, Sector 68, the respondent no. 3 

i.e. Taj Forging Pvt. Ltd. is operating and manufacturing 

automobile parts, railway accessories,tractor parts etc. and for 

these manufacturing activities respondent no. 3 is making use 

of heavy forging hammers and other machinery which are 

causing very heavy vibrations and these vibrations are 

travelling upto the premises of the applicant and other nearby 

industrial units. The allegation of the applicant is that due to 

constant and heavy recurring vibrations, the workers are feeling 

uncomfortable, nauseous and sick and that the structure of the 

applicant factory is being damaged and cracks are appearing 

on the walls and floors and seepage is taking place.  

 

2. That Hon’ble National Green Tribunal has directed that the 

grievance of the applicant needs to be duly considered by the 
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Member Secretary, HSPCB who is required to ascertain the 

correct factual position in respect of the allegations made in the 

OA, and take appropriate remedial measures after giving an 

opportunity of hearing to the concerned parties. 

 

3. The concerned Field Officer inspected the site on 30.04.2024 

and found that the unit has installed 5 no. of bell drop hammers 

and only 2 no. of hammers operate in a shift at a time as 

informed by M/s Taj Forgings Pvt. Ltd., Plot No. 41, Sector-68, 

IMT Faridabad (total 3 shifts) (Copy of Spot inspection report 
is attached as Annexure-R/1). The applicant unit i.e. M/s Poly 

Medicure Limited, Plot No. 33-34, Sector-68, IMT, Faridabad 

was also inspected on 30/4/2024 while M/s Taj Forgings Pvt. 

Ltd was operational and vibrations/tremors were felt in the 

applicant’s unit along the common wall and visible cracks were 

found on the applicant’s structural wall nearest to M/s Taj 

Forgings Pvt. Ltd Plot No. 41, Sector-68, IMT Faridabad and 

M/s Taj Forgings Pvt. Ltd was violating the provisions of Noise 

Pollution (regulation and Control) rules, 2000. The show cause 

notice was issued to the unit under section 5 & 8 of the Noise 

Pollution (regulation and Control) rules, 2000 under the 

Environment Protection Act, 1986 vide no. 284 dated 

16.05.2024 (Copy attached as Annexure-R/2). Unit had 

submittedreply dated 29.05.2024 (Copy attached as 

Annexure-R/3).  
 

4. A personal hearing was also given by Member Secretary, 

HSPCB at Head Office, Panchkulato both units M/s Taj Forging 

Pvt. Ltd. and M/s Poly Medicure Ltd. on 02.07.2024 in 

compliance of Hon’ble NGT Order dated 05/03/2024 and during 

the hearing the representative of M/s Taj Forging Pvt Ltd 

informed that necessary precautionary measures have already 
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been taken by the unit to control vibration and noise pollution 

being generated from their process and it was decided that the 

unit may be reinspected by Regional Office, Ballabgarh Region 

to submit a detailed factual report.(Copy of proceedings 
dated 02.07.2024 is attached as Annexure-R/4).  

 

5. The said unit was reinspected on 03.09.2024 in the presence of 

representative of both units. Respondent unit was requested to 

inform about the measures adopted by the unit to control 

vibration and noise, remedial measures adopted by unit since 

last inspection dated 30.4.2024, medical record of workers 

facing health issue specially nausea etc.alongwith details of 

machinery for which M/s Taj Forging Pvt Ltd sought time of 7 

days but till date no such information has been received.Copy 

of details sought by HSPCB and response by unit’s 

representative on 03.09.2024 is attachedas Annexure-

R/5.Noise monitoring could not be done due to sudden heavy 

rainfall. Unit was again inspected on 05.09.2024 along with the 

representatives of M/s Poly Medicure Ltd. Plot No. 34, Sector-

68, IMT Faridabad and during inspection it was observed that 5 

bell drop hammers have been installed of capacity 3.5T, 2T, 2T, 

1.5T & 1T each.Operation of hammer section resulted 

tremors/vibrations in the premises of M/s Poly Medicure Ltd.  It 

is submitted that noise monitoring was carried out in both the 

units i.e. M/s Taj Forging Pvt. Ltd., Plot No. 41, Sector-68, IMT 

Faridabad and M/s Poly Medicure Ltd., Plot No. 34, Sector-68, 

IMT Faridabad in presence of representatives of both the 

units.(Copy of noise monitoring report alongwith location of 

sample collection points is attached as Annexure-R/6) The 

Show cause notice was issued to the unit M/s Taj Forging Pvt. 

Ltd. Plot No. 41, Sector-68, Faridabad vide this office letter no. 

1075-76 dated 05/11/2024 (Copy is attached as Annexure-
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R/7). The reply of show cause notice submitted by the unit vide 

their letter dated 20.11.2024 is not found satisfactory as the unit 

has not submitted any action plan to comply with the 

deficiencies mentioned in the show cause notice dated 

05/11/2024(copy of reply dated 20.11.2024is attached as 

Annexure-R/8). 
 

6. Now Taj Forging Pvt Ltd has filed an Original Application No. 

1336/2024 titled as Taj Forging Pvt Ltd Vs Haryana State 

Pollution Control Board & Ors wherein the Hon’ble NGT vide its 

order dated 02.12.2024 (copy attached as Annexure-R/9) has 

directed that in the meanwhile, no coercive action be taken on 

the basis of impugned show cause notice dated 05.11.2024 

subject to the condition that the applicant shall ensure due 

compliance with the provisions of the Noise Pollution 

(Regulation and Control) Rules, 2000 and environmental 

norms. OA No.1336/2024 is scheduled to be listed on 

06.02.2025 in which separate reply shall be filed by the 

HSPCB. 

 

The report is submitted for kind consideration of this 

Hon’ble Tribunal.  

 

 

AEE, HSPCB, 
Ballabgarh  

Regional Officer, 
HSPCB, Ballabgarh 

Member Secretary, 
HSPCB 

 
Date: 01.01.2025 
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Annexure R/2

6

232



7

233



8

234



Annexure R/3
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HARYANA STATE POLLUTION CONTROL BOARD

C-11 Sector-6, Panchkula

Ph – 0172- 577870-73, Fax No. 2581201

hspcbsolidwaste@gmail.com

Website: hspcb.org.in



 ,

, 

Subject: Personal hearing regarding order dated 05.03.2024 passed by Hon'ble NGT

in OA No. 221/2024 filed by M/s Poly Medicare Limited Vs Haryana State Pollution

Control Board & Ors

K           

  

  ,           

               

             

    

DA/ As Above

Env. Engineer (HQ)

For HSPCB

HSPCB-030001/26/2021-HSPCB-HSPCB

I/253902/2024
Annexure R/4
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Annexure R/5

18

244



Annexure R/56
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Annexure R/67
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Annexure R/78
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Item No. 03  Court No. 3 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 1336/2024  

Taj Forging Pvt. Ltd                 Applicant  

Versus 

Haryana State Pollution Control Board & Ors.                  Respondents 

Date of hearing: 02.12.2024 

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  

Applicant: Mr. Gaurav Kumar Bansal, Ms. Nandita Bansal & Ms. Chandrika   
Upadhyaya, Advs. for the Applicant. 

Respondents: Mr. Rahul Khurana, Adv. for R - 1 & 2. 

ORDER  

1. The Applicant, a forging and machining unit operating in IMT 

Faridabad, has filed the present application under Sections 14 and 15 of 

the National Green Tribunal Act, 2010 with a prayer for quashing the 

second show cause notice dated 05.11.2024 issued by Haryana State 

Pollution Control Board (HSPCB) as being arbitrary, illegal and void, 

grant of ex-parte interim stay on implementation thereof and directing 

maintaining status quo till final disposal of application.  

2. The applicant has submitted that respondent no. 3 - Poly Medicure 

Ltd., a neighbouring unit engaged in the manufacturing of medical 

devices, has alleged that the applicant is causing noise pollution, 

vibrations, structural cracks and seepage in its building. Respondent no. 

3 made a complaint dated 16.10.2023 to R.O. HSPCB and thereafter filed 

Original Application No. 221/2024 which was disposed of by this 

Tribunal vide order dated 05.03.2024 whereby the Member Secretary, 

Annexure R/89
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HSPCB was directed to do the needful and submit action taken report 

before the Registrar General of this Tribunal within three months. 

3. The applicant has further submitted that HSPCB conducted 

inspection, on 30.04.2024 and on the basis thereof, issued show cause 

notice dated 16.05.2024 to the applicant.  Reply dated 29.05.2024 was 

submitted by the applicant but without considering the same and 

disposing of the show cause notice dated 16.05.2024, HSPCB conducted 

another inspection on 05.09.2024 and on the basis thereof, issued 

impugned show cause notice dated 05.11.2024 requiring the applicant to 

show cause as to why the closure order may not be passed against the 

applicant.  

4. The second show cause notice has been issued malafide under 

political pressure. 

5. The applicant has further submitted that at no point of time the 

application’s unit exceeded the permissible noise limits but the impugned 

show cause notice dated 05.11.2024, alleging violation of the Noise 

Pollution (Regulation and Control) Rules, 2000, has been issued mala-

fide under political pressure without due consideration of facts in 

violation of Rule 7 thereof and the principles of Natural Justice to 

destabilise the applicant’s business and acquire the applicant’s premises 

for expansion.  

6. Learned Counsel for the applicant has referred to Rule 7 of the 

Noise Pollution (Regulation and Control) Rules, 2000 which permits 

complaints to be made to the authority if the noise level exceeds the 

ambient noise standards by 10 dB (A) or more given in the corresponding 

columns against any area/zone, or if there is a violation of provisions of 
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the Rules regarding restrictions imposed during night time and argued 

that the impugned show cause notice has been issued mala-fide in 

colourable exercise of power at the instance of respondent no. 3 - Poly 

Medicure Ltd. under political pressure. 

7. Learned Counsel for the applicant has further submitted that in 

view of  gross violation of Rule 7 of the Noise Pollution (Regulation and 

Control) Rules, 2000 and the procedure prescribed by law, the 

application challenging the impugned show cause notice before passing of 

any order on the basis thereof will be maintainable before this Tribunal 

and has also prayed for grant of interim relief of staying implementation 

of the second show cause notice dated 05.11.2025.  

8. Prima facie, the averments made in the application raise 

substantial questions relating to environment arising out of the 

implementation of the Air (Prevention and Control of Pollution) Act, 1981, 

the Environment (Protection) Act, 1986 and the Noise Pollution 

(Regulation and Control) Rules, 2000. 

9. Let notice of application along-with copies of documents attached 

with the same be issued to the respondents requiring them to file their 

response thereto at least one week before the date of hearing hereby 

fixed.  

10. Mr. Rahul Khurana has appeared and accepted notices on behalf of 

respondents no. 1 and 2. Copy of the original application, along with 

documents attached with the same be supplied to the learned counsel for 

the respondents no. 1 and 2.  

11. The registry is directed to issue notice to respondent no. 3 and the 

same be served on respondent no. 3 by email as well as through speed 
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post. The applicant is directed to file the requisite copy along with the 

postal envelope within seven days for requisite compliance as mentioned 

above. 

12. In the meanwhile, no coercive action be taken on the basis of 

impugned show cause notice dated 05.11.2024 subject to the condition 

that the applicant shall ensure due compliance with the provisions of the 

Noise Pollution (Regulation and Control) Rules, 2000 and environmental 

norms.  

13. List on 06.02.2025 for further consideration.  

14. A copy of this order be also sent to respondent nos. 1 and 2 

through email for requisite compliance.  

Arun Kumar Tyagi, JM 

Dr. A. Senthil Vel, EM 

December 02, 2024 
O.A. No. 1336/2024  
HB 
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